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None for the Appellant as has been on last several occasions despite the 

notice for appearance on 01.08.2024 was sent. Adjournment request was 

made by the C.A. for the Appellant for that day only and not on subsequent 

dates posted for hearing of this case. 

2. It seems that Appellant has lost interest to pursue its appeal. 

Consequently the appeal is dismissed for Default and non-prosecution under 

Rule 20 of CESTAT (Procedure) Rules, 1982. 

   

 

(Dr. SUVENDU KUMAR PATI) 

MEMBER ( JUDICIAL ) 
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